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Notification No.. F3-262003-B-3-ll dated the 24th June, 2003.—In  exercise of the power;é .'
conferred by Section 46 read with Section 7 of Police Act, 1861 (No. V. of 1861), the State Government |
hereby makes the following amendments in the Madhya Pradeshrﬁa[ﬁm Regulations, namely :— - [}

. Amendments
In the said Regulations — -. . : . ;
(1) for regulation 494, the following regulations shall be substituted, namely:-

«404. Personal Security Officerfguard on cost or without cost to Individuals.=—{(1) Under Sectioh‘ 13 of

the Police Act, it shall be lawful for the Director General of Police-and Inspector General;of Police or

Additional Director General of Police (intelligence) to provide to the applicant the, individual Personal |

Security Officer {PSO)/guard, according to ‘secuﬁt.yfassabssment,",'_subjet;'t' to the followirg terms"and

conditions and.for such period as he may deem fit. Such Personal Security Officer/guard’ shall be 4
subordinate to the Superintendent of Police of the district where the person to whom such fagility is |+

being provided, resides, namely:-

(2) Persanal Security Officer (PSO)/guards without cbst—wFollowing dignitaries shall be provided..

Personal Security Officers/guards in such number as may be prescn'bed,.;according',to'-the_se.cuvri_ty_f
assessment, by the State Security committee, without cost,— . AR TR
(i) Govemor of the State.
(i) Chief Minister of the State.
(iii) Speaker/Deputy Speaker of the State Legislative' Assembly.
(iv) - Chief Justice and Judges of Madhya Pradesh High Court. sl g
(v) Minister/State Ministers/Deputy Ministers of the Madhya Pradesh Government.

(vi) All such persons having "Z-pius’, *Z" and *Y" category of security, . ©

(b) Personal Security Officer (PSO) without cost—Foliowing dignitaries shall - be provided
Personal Security Officers in such number as may-be prescribed, based.on security assessment, by
the Siate Security Committes, without cost,—- i ' ' ¥EX

(i) Advocate General of Madhya Pradesh High Court.

(i) Ex-Govemor of the State, Ex-Chief Minister, Ex-Speaker of the State Legislafive
Assembly shall be given up to 2 Personal Security Officers, according to the security
assessment. : ' - ’
(fii) All such persons having "X" category of security. . = s
(iv) All such other persons not enumerated in the clauses above shall be provided
personal sezcurty officers in the number prescribed, according to the security
assessment, by the State Security Committeggiustification for security shall be
decided on the basis of bona-fide danger. 'NB.'.‘q)ﬁrsonal security officer shall be
provided merely as a status symbol. _
(c) Personal Security Officers on cost—() If the Chairman/Members of  the - Central
Tribunals/Commissions * (situated in Madhya Pradesh the Chaiman/ ‘Members . of State
Tribunals/Commissions; Chairman/ Members of the Central State Government Undertakings, and
vice Chancelior of the University situated in .Madhya Pradesh by an appicatior ‘seek ‘Personal
Security Officer, he shall be provided Personal Security Officers on full payment of cost, according to
security assessment, subject to the: approval of the - State . Security “Committee:: The . ‘said
Tribunals/Commissions/Undertakings/ Universities of the Central/State Government shall have 1o
makle provision in their respective budget. A certificate to this effect shall also be enclosed with the
application. : : 5
(i) The Ex-Deputy Speaker of the State Legislative Assembly, Ex- Ministers of Central/State
.Govermnment, Ex-members of Parliament/ State Legisiative Assembly, Ex-Chairman of the
Central/State Level Commissions/Undertakings, office-bearers of the recognized political parties
and other important persons who have occupied important posts in the past may be provided
personal security on full payment of cost, for a limited period, based on the security assessment,
subject to the approval of the State Security Committee.
{(d) Personal Security Officer on cost or without ¢ost by Superintendent of Police.—(i) The
Superintendent of Police of the district may provide a Personal Security Officer/guards on cost oF
without cost te any specific individual, at local level, for a maximum period of three months. A report
of facts in this regard shall be sent fo the Addl. Director General of Palice (Intelligence)/Deputy
Inspector General of Police (Sscurity) for seeking the approval on the arrangement made, who shall
be competent either to appraval or to reject the facility so provided. If the approv'al is not obtained
within time, it shall be the duty of the Superintendent of Police o revoke his previous order @

intimate the same lo the Addl. Director General of Police (Intelligence)/Deputy Inspeclor Qeneral
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Piie (Securty) as the case may be

—

syparintendent of Police 0 <sek the approval of State Security Committee in this regard. - -

404-A. State Security Committee—() A State Securlty Committes shall constituted by the

filain Dovemment. The committes: shall consist of the Home Minister of the State as its Chairman,

(incipal Secretary (Home). Additional. Director; General of Police. (Intelligence) and Joint Dirgctor.
Iialigance Bureau (SIB), Bhopal as its members, Deputy Inspector General of Police (Security):
Myl Lo fls member secretary. - ¢ : N e FE e,
L. The committee shall quarterly review the security provided on cost or without cost
e oclslorstaken by the qumittee_shall be final. - ' '

(1) ‘tf the Security mentioned In clause (1) requires to ‘he continued, 1t shall b, pinding. on the |-

A94-8. (1) Individuals provided with personal security piﬁc:ers on cost shall ,héva to qaposit.
valtaily sdvance amount ¢f the prescribed cost of personal security officer as provided in Regulation
<\ : . ; !

() - [orsonal Security Officer shall be made available only on producing the rec.e'ip'{ of the
jirascibind cost deposited in the treasury.. . NpE R e
(3 Faoljrs to depasit quarterly advance shall result in withdrawal. of security provided to the

i lividuatREe® responsiblity of recovaring the.cost of the security PSO provided to an individual

" alimll lig'with the concerned Superintendent of Police. o e e
(4) . Individugls 1o, whom' Persanal Security Officer ia provided shall be responsible for
praviding maidence{hathgiavatory!spaoe.-lor-.moking.food and conveyance facility for Personal

Dty Ofticer-otherwisa the sawrttyfadlﬂy‘smu pbe withdrawn, . :

(1) e, Il sisall be lawtul for the individual on whose gpplication the §aq._;r_‘iiy s provided ta inform
he ﬂ"lm ity Inspector General ; (Security)  by: notice, in writing,_one. month JIn.advance, for.
willwirawal of Personal Security Officer provided to them, The lndivldual‘.:shalf',be.free,-._frurﬂ the

turdait ol ha cost of such security ‘one ‘'month_from -:the;_date:..ot “such intimation, The
syaeintandeit of Police of the concemed district shall be responsible to remove the security

after vornpletion of the period of notice. ity ey ; B
‘ ARG (1) Ne Personal, Security. Officer of the choice of individual shall. generally be
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|G pnided olica Department shall deploy only trained personal security officers on tha_-bax_sis' of their

(41 o naintain raquiré'd level of skill and competence needed for peraan'al' sacuﬁty_dum-' !
() Hopolics personnel above 45 years of age shall be deployed for Personal “security’

duly et S s _ |
() N personal security officer shall be deployed continuously for more than 10 years in '
e danal security duty. o _

(i) No personal security officer <hail be deployed mare than 3 years with any specific
Wiedivldiiial : ; _ LRI
(lv) 1'sreonal Security officer shall have 1o pass the refresher course every & months, .
fullure i which shall debar Him from personal security duty. >

B o st

(5 Cunevally Personel Securty Officer shal be provided. in civil dress with appropriate
wesapol], ausing 1o the seourity assassment of the individual to be protected.”. ;

| I-.')'.,? I (eutingon 495, for the word and figure *10 percent’, the word and figure “25 percent’ shalt_'_
: L mybsttiotad ' i

(b in MP. Rajpatra (Asadﬁaran) dated 24—6-2003 Pages W(ZA)]
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